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ADIINISTRATIVE TRIBUNAL,

OPEN COURT

ALLAHABAD BENCH

ALLAHABAD,

13t

day 2000.

ORIGINAL APPLICATION

o July

NC. 1369/98

Hon'ble Mr., S.K.I NAQVI, MEMBER (J)

o

O - .
Sri Vijendra Jai Narain,

Deputy Director of Income Tax

(Investigation),

5l

feerut,

sel for the applicant.:Bri.

.........Applicant.

B.K. Srivastava. Adv)

// VERSUS //

Union of India, through Secretariate Ministry

of Finance,

Chief Commissioner

New Delhi,

of Fncome- Tax, Kanpur.

Drawing & Disbursing Officer, Officer of the

7

‘Deputy Director of

Income-Tax (Investigation)

Aayakar Bhawan, Bhainsali Ground, Meerut.

Deputy Controller of Accounts, O0ffice of the

Chief Controller of Accounts, 16/69 Aayakar Bhawan

Civil Lines, Kanpur.

-Senior Accounts Officer, Zonal Accounts Office

Aayakar Bhawan, Civil Lines, Kanpur.

o.o.oooooRespondentS.

(Counsel for the respondents: Sri Amit Sthalekar, Adv)
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(By Hontple Mr, S.K.I Nagvi.J.M,)
fhe apclicant has comeyfimpugning 4 nnexure NO, ]
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for House aent pA-llowances Jdrawn by the agplicant
un guthorisedly,
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3. T 8’ma;ter, in which the gpplicant claimed
ald wes pald @ ouse dent All owance while she ‘was
resijgifig wi th her husband who 1g 3ls0 in ;,-;ilitgry
service zng allotted with Ufficer desident,
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